0.A.NO.848 OF 2006

ORDER DATED 14.12.06

Heard the proxy counsel of Mr.S.K.Das.l.d.Counsel tor the
Apphcant  and  Mr.S.K.Orha,l.d Standing  Counsel  for -« the
Respondents; on whom a copy ot this ). A, has been served.

2. In this case the Applicant’s tather while working as Fitter - .

Grade-1I under S E Railwavs died. His mother was allowed to work'xu"
as a substitute under the Crew Controller, Bhadrak. By then th
applicant was a minor. When the applicant became major. the mo Rer
of the apphcant applied tor compassionate appointment in tavour of
her son{ Applicant). Since the claim ot the apphicant was turned down.
she represented vide Annexure-A/6 which appears to be pending with
the DRM(P)(ResNo2jsince 110505 In  Annexure-A/S the
Applicant’s mother was mtimated to submit a declaration that she
will forgo the “past substitute service and will not claim any regular

appointment on compassionate ground m tuture in case her son 1s

appointed on compassionate ground, The applicant maintains thatv‘.;
she has complied %he advice. It that 1s so. Res No.2 shall decide on
the representation (\L\ffhich appears to be pending with him(R.eS«No\.Q).
on ment, within three months trom the date of receipt ot this order.
Copv ot the O.A and all accompanied documents be sent to
Res.No.2 !
3 With the above, this () A 1s disposed ot at the admission stage. 1
4 Copies of this order along with copies ot the ). A, be sent to
the Respondents and tree copies ot this order he handed over fo the
Counsel tor both the parties
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